263 Matters under

[Shri Charanjit Chanana]

lay on the Table an explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Bird and Company
Limited (Acquisition and Transfer of
Undertakings and other Properties)
Ordinance, 1980.
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MATTERS UNDER RULE 377

(1) ArRoMATICg PROJECT AT COCHIN

SHRI XAVIER ARAKAL (Frna-
kulam): Sir, this is to bring to the
notice of this Government the need
for an aromatics project at Cochin.
The Engineers India Limited has sub-
mitteq a feasibilily report and the
Kerala State Industrial Development
Corporation Limited has applied for
letter of intent in 1979. The benefit
of this project at Cochin will spread
to the entire southern States. The
secondary processing facilities of the
Cochin Refineries can be fully uti-
lised without much additional invest-
ment or difficulties. There will be a
great saving for the nation ijn invest-
ment both in cost, time and other
things. Our nation cannot waste time
and plant facilities and imbalance in
petro-chemical industries should be
mitigated. The State Government has
expressed its willingness to take the
total equity capital cost. The Com-
mittee headed by Dr. Tilak has also,
it seems, recommended Cochin for
this project. Under these circumst-
ances and facts, I urge upon this
Government to sanction the much-
needed Aromatics Project to Cochin,
without further delay.

(ii) IMPLEMENTATION OF DEVELOPMENT
scHEMEs IN U.P.
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(ili) KorBA FERTILIZER PLANT

DR. VASANT KUMAR PANDIT
(Rajgarh): The recent news eminat-
ing from the Union Government
sources indicated a strong possibility
of changing the location of Korba
Fertilizer Plant from Madhya Pra-
desh to Orissa or Karnataka State.
This has grossly disturbed the public
mind and moves are afoot ty stage
strong opposition and agitation to pre-
vent this change of policy.

It is about 17 years since the Gov-
ernment had decided to set yp the
fertiliser plant at Korba, particularly
to improve the lot of this backward
under-developed State. Besides, over



